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KHADI AND OTHER HAND LOOM 
INDUSTRIES DEVELOPMENT (ADDI-
TIONAL EXCISE DUTY ON CLOTH) 

AMENDMENT BILL· 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): I bog to move for leave 
to introduce a Bill further to amend the 
Khadi and other Hand loom Industries Deve-
lopment (Additional Excise Duty on Cloth) 
Act, 19S3. 
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•• A Bill or amendmtnt makins provision 
for any of the matters specified in 
sub-clauses ( a) to (f) of clause (I) of 
article 110 shall not be introduced or 
moved except on the recommendation of 
the President..." 
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"For tbe purposes of this Chapler. a 
Bill shall be deemed to be a Money Bill 
if it contains only provisions dealina 
with aU or any of the followinS mailers. 
namely-

(a) The imposition. abolilion, 
remission. alttration or reau-
lat ion of any tax ;" 
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SHRI SRINIBAS MISRA (Cullack) 
,ou-

MR. SPEAKER: You did nOI inform 
me Iha' you wanted to speak about iI, He 
had informed me about it. 

SHRl SRINrBAS MISRA; I am rail-
inl a point of order. Pleaac look a& rule 
6S (2) which reads : 

"If the Bill is a Bill Which under the 
Constitution cannot he introduced witb-
out the previous sanction or recom-
mendation of the President, the Member 
sball auncx to the notioe such saaction 
or recommendation ODUveyed tbrou,h 
a Mlni.cr, and the notice .baIl not he 

Exlraordinary Part II, Section 2, da&ed 
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valid until Ibi, requiremenl is complied 
Wilb." 

MR. SPEAKER: The recommenda-
tion of the PresideDt has been recc.ivcd 
under anicle 117 (I) for tbe introduction of 
the Bill abd published in Bulletin No.2, 
t~  lith AUlust, Paralr.pb 1806. 

SHRI SRINIBAS MISRA: You haw 
DOt beard me fully. Tbis requires two ro-
commlndations, one under article 117 (I) 
aDd anotber under anicle 117 (3). 

THB MINISTER OF STATB IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(5fUlI JAGANATH RAO): Tbat ~mcs 
later. 

SHRI SRINIBAS MISRA: No, nol 
at all. That recommendation is under ani-
c:Ie 11.7 (f). What about Ibe recommenda-
Iio!I under article 117 (3) ? 

MR SPEAKER 
it. or wbat 1 

Are you ol'Posina 

SHRI SRINIBAS MISRA: NO, not 
on merhs. 

SHRI SEZHIY AN (KulI)bakonam) : He 
il. pointing oul an irreaularity. 

SHRI SRINIBAS MISRA 
J1.7 (3) reads : 

Article 

"A Bill which, if enacted and brought 
11Ifp. operation, would involve expendi_ 
ture from tbe Con81llidated Fund of India 
shall not be paased by eitber HOUle of 
~ ia nent uples, the President baa 
recommended to tbat HOUle the conli-
dCration' of the i ~  

Side by aide, plCBIC look at rule 69. 

Pcr.bapa yOU bave gone tbroUgh tbe Bill, 
Let me a1ve a summary. In 1957 it _. 
provided that no duty would be levied on 
whatever waa exponed. Under that Bill some 

otber dUlies were levied. Tbis Bill WaDts to 
exempt, with relrospective effect from 19.57, 
cenain articles. Will it not involve expendi· 
ture from the Consolidated Fund of India, 
if the exemptions are calculated from 19.57 ? 
All tbe duties which were collected bave to 
be refunded. Rule 69 says that a Bill in-
vOlvins expenditure sball be accompanied 
by a financial memorandum wbicb ahall 
invite panicular attcntion to the claulC in_ 
volved ; tbat must be printed in bold type. 
I do not know whether you bave exempled 
thl' Minister frnm printins it in bold . ett~n. 
Tbat is not a mailer for me. But with-
out a financial memorandum or a statement 
that it will not involve expenditure, this 
Bill cannot be introduced. Your ruling i. 
expected under rule 6\!. There is no publi-
cation of sucb finacial memorandum, subse-
quenlly or ;n Bu!lettin part II. 

MR. SPEAKER: Haa tbe. Minilter 
to say sometbinl about this 1 

SHRI RAM SEWAK: I want to aay 
only that t/lis Bill was before the HOUle 00 
a previous occasion and it was withdrawo 
in December, 1969 with the permission of 
the House. Now I want 10 introduce it 
in a comprehensive form. The sanction 
of the President has already been obtained 
aDd c mmuni~ate  to you. So, I do not 
find any deficiency and I request you 10 
allow ils introduction. 

SHRI SHRI CH/,ND GOYAL (Chandi-
aarh): The hon. Minister admits that 
the Bill was withdrawn, Wh"n it was 
withdrawn, it did not exist before 
the Lok Sabba. When he is inroducinl 
it afresb, a financial memorandum is a pre-
reqUisite and witbout it tbe introduction of 
the Bill will be an ir regularity. Uolcas that 
Irnlularity in the Bill ia removed, I think 
he cannot inlroduce it and if we allowed it 
we sball be doins somethiol wrong. 

SHRI RAM SEWAK: I sball elCplain 
the position tomormw then. 

MR. SPEAKER: I asked him wbether 
he wanted to say somelhilla to meet the 
objection raised by him. So for .1 I am 
t'oncemed. I have the Bill bef'ore me. 
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SHRI RAM SEW AK: I have explain-
ed the position and I request you to give 
a luling. 

MR. SPEAKER : So rar as the Presi-
dent's sanction is concerned it ts already 
there it does not involve any expenditure and 

. there is no need of any financial memoran-
dum. So, the question is ! 

"That leave be granted to introduce a 
Bill further to amend the Kbadi and 
other Handloom Industries Develop-
ment (Additional Excise Duty on Cloth) 
Act, 1953 ." 

The motion was adopted. 

MR. SPEAKER: Tbey should always 
be mindful about Mr. Srinibas Misra and 
Shri S. C. lba aDd must always come pre-
pared on two points-sanction of the Presi-
dent and financial memorandum, because 
nonnally tbeir objections are around tbese 
points. Tbey arc the 'permanent watcbdogs 
of this House . .. .. . ([nterruptions.) It is a 
compliment ; tbey are alert about the for-
malities. Tbe Ministers must COme pre· 
pared on these two points. 

SHRI RAM SEWAK : I introducc· 
the Bill. 

12.SO bra. 

MOTIONS RE : REPORTS OF COM· 
MISSIONER fOR SCHEDULED 
CASTES AND SCHEDULED TRIBES ; 
AND COMMITTEE ON UNTOUCH 

ABILITY-colltd, 

MR. SPEAKER: Sbri Abdul Gbani 
Dar was on his less. 
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.Introduced with the recommendatioD of the Presidenl. 


